
WP(C). No.239/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

08.06.2015   

 

 

 As prayed for by Mr. R.Jha, learned counsel appearing 

for the petitioner, list this case tomorrow (09-06-2015).  

 

 

 

 

 

JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 



CRP. No.15/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

08.06.2015   

 

 

  

As requested by Mr. B.K.Deb Roy, learned counsel for 

the petitioner, further 2(two) weeks’ time is granted for 

translation of the exhibit which are in local vernacular.  

List this case on 22-06-2015.  

 

 

 

 

 

JUDGE 

 

S.Rynjah 

 

 

 

 

 



MC[WP(C)] No. 106/2015 
in WP(C). No.74/2015 

 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
 

08.06.2015   

 

 

 Ms. L. Phanjom, learned counsel appearing for the writ 

petitioner prays for 3(three) weeks’ time for filing rejoinder 

affidavit to this application.  

 

 Prayer is granted.  

 

 List this case on 29-06-2015.  

 

 

 

 

 

JUDGE 

 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.74/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

08.06.2015   

 

 

 Mr. P.R.Susngi, learned counsel had entered 

appearance on behalf of respondent No.5. 

 

 Ms. P.S. Nongbri, learned counsel appearing for 

respondents No. 2 and 3 prays for further 3(three) weeks’ time 

for filing affidavit-in-opposition. 

 

 Prayer is granted.  

 

 List this case on 29-06-2015.  

  

 

 

 

 

JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.97/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

08.06.2015   

 

 

  

 Mr. K.P.Bhattacharjee, learned GA appearing for the 

respondents prays for further 3(three) weeks’ time for filing 

affidavit-in-opposition.  

 Prayer is granted.  

 Interim order passed on 11-05-2015 shall continue till 

the next date.  

 List on 29-06-2015.  

 

 

 

 

JUDGE 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.99/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

08.06.2015   

 

 

 As prayed for by learned counsel appearing for the 

parties, list this case for disposal at the admission stage on 

Monday (15-06-2015).  In the interregnum, petitioner may file 

the rejoinder affidavit to the affidavit-in-opposition filed by the 

respondents.  

 Interim order dated 11-05-2015 shall continue till the 

next date.   

 List this case on 15-06-2015.  

 

 

 

 

 

JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.130/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

08.06.2015   

 

 

 Heard Mr. K. Ch. Gautam, learned counsel appearing 

for the petitioner and also Mr. N.D.Chullai, learned Sr. GA, 

assisted by Mr. K.P.Bhattacharjee, learned GA appearing for 

the respondents.  

 

 Issue rule returnable 4(four) weeks.  

 

 No formal notice need be issued as respondents have 

entered appearance through their learned State counsel.  

 

 As attempt shall be made to dispose of the writ petition 

at the admission stage.  

 

 List this case on 06-07-2015.  

 

 

 

 

 

JUDGE 

 

S.Rynjah 

 

 

 

 

 

 



WP(C). No.191/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

08.06.2015   

 

 

 Learned counsel appearing for the petitioner prays for 

2(two) weeks’ time for filing additional affidavit for bringing on 

record the duties of the (i) Cash Officer, (ii) Branch Manager 

and (iii) Accountant.  

 Prayer is granted.  

 List this case on 22-06-2015.  

 

 

 

 

 

JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.230/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

08.06.2015   

 

 

 As prayed for by Mr. H.L.Shangreiso, learned counsel 

on behalf of Ms. S.K.Nongrum, learned counsel appearing for 

the petitioner, list this case after 2(two) weeks.  

 List on 22-06-2015.  

 

 

 

 

 

JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 



WP(C). No.235/2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

 

08.06.2015   

 

 

 Mr. R. Jha, learned counsel appearing for the petitioner 

prays for allowing to withdraw this writ petition with liberty to 

file a fresh one.  

 Mr. R.Deb Nath, learned CGC, has no objection. 

 Accordingly, writ petition is allowed to be withdrawn 

with liberty to file a fresh one.  

 

 

 

 

 

JUDGE 

 

 

 

S.Rynjah 

 

 

 

 

 

 

 


